
/ 

CENTFAL A);1INISTRRTIVE TFIF3U'I. 

CALCUTT.A BENCH 

No. 0(4 532 of 97 

0t4 664 or 97 

Present : Hon'hlo Dr.C.Sarma, Administrative 1Iemhet 

• Hon 1 hle Mr.D.PLirkayasth, Jjdic1al Member 

SU&tATA SEN & OFS. 

TmAK NATH MUKFER3EE 

UNION or ID1(4 

For the applicants : tlr.R.K.De, counsel 

	

respondents 	P1s.K..anerjee, counsel 

	

Heard on : 19,11.97 
	

Order on : 19.11.97 

ORDER. 

fl.C.Sarm 	A.M. 

The adnlsàjnn hearinq of VAOth the matter was taan up 

simulataneously since they involve similr ooinfc of lw The appli— 

cants are aggrieved key the non—cons idäration of the judrnent passed 
1 inO17 of 95 and 0(4 218 of 95 datod 10.8.95 as s'tatcd in th e  

+4nnexu 	to the apr,liti. Hence this application. 

2. 	In this. case we find that there waS an order passed Imy the 

Iriun.ai. dated 20.6.95 from which it 	rs that the id. counsel 

flr.De for the apolirant produce4 a letter given to him by the res-

pondents making a prayer for adjournment and also for time Por 

filinq the renly. The direction to the respnndeng w;S t-e- to file 

2 reoly at least a week before the next date fixed which is tod a y. 

When the admission hearing of the matter WS tal<en up today Ms.9ner jee 

counsel for the respon dents who ws not enqed at the 
time of earl ler 

hearjn9 of the rn,tter was present. She sumjts thnt she should be 
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lven further time to file reply. he also submits that the renly 

is almost ready. However, 11.De.p1-o.dues 2 letterd dated 30.5.97 

and 208,97 written by Major S.:)erth of Garrison Enqinee. As 

per surniss ion of flr.De it appears that the. Union of India has riled 

an S.LaP.(tjvjl) Nv.1579 of '97 andthat was dismissed against the 

jüdment the WeneFit-f ofwhtich the applicants have claimed. In the 

second letter it is stated cateorically by the said authority that 

Army Hvide their Signal No.49$7L/E1C dated 29.7.97 has now inti— 
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mated that fresh orders are '1ikely to e-issued.iy Government or 

India, Ilinistry of Defence In cwmpiian.ce with the judment dated 

17,2.97 of the Hon'le Apex Cout, In any event)arter the S.L.P. 

has been dismissed ley the Hon'be Arex Court the respondenjll 

have to implement the said judgnent,, Accordingly Mr.De submit that 

the matter need not be adjeurnec arii the two mattors te disposed of. 

3. 	 'Je have heard both the cpunsel and perused the records * 

Althou9h fls.Ianerjee, counsel for the respondents hs objected to the 

disposal or these tuo aoplicatics S prayed for y 1r.e,we are 

of the VICj that the matter neec nt e keot pendln and it is pos'ihl 

to dispose oP4, the two letters produced y Mr.':)a  before us. Acord_ 

inlyon the as is of the assurace given y the respon- en ts to Mr .D 

in the said two letters the apoUcattons are d1spOsd of athe Stage 

of edmision itself with a direction that as and uhen IppApriate 

instruction comes from the 	f India the responlents shall act 

on the iasis of that instruction and 9iVe the hencfits of the judornent 

to the aplicants within 2 months f'om the date of receipt of the 

said instruction from the Govt. cf Ir,dia. Cpies of the two letters 

e kept as part of' record duly attested y the ld. col!n3e1 for the 

applicants. 
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